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. NOTIFICATION

1

Law and JU.IfI'CTEr}' Cepartment, |

_ Mantralaya, Mumbai 400 033,
= Date : 7th October, 2011,

Ne, HET-1910/5577(81 )/ Dusk-4 - Whereps, the
Department of Justice has Identified & numbar

of Initfatives far |mprmrémenl’

© of Justice Dellvery,-one of the innovative being treation of the sest of Court

© 2.

Manager to provide support to Judges for perferming their administrative’-

disties which would ailld*.-t more time to them for Hiséharglng judiclsl functions:

5 tl
And, whereasthe 13* Finatce Lommission, after careful conslderation,

_ has saraed to support the F..'.Dpl:rsals made by .the Department of Jusi:.'cé by’

epproving the grant of Rupees Five Thoussnd' Crores:

' And whareas, the share of the State of iﬁahnrashtm in the allocation of
the grant far Improving Delivary of Justice has bean ear-marked =5 Rs; 542,85
Crores and out of this, for creation of the Fost of Court Manaéer, the

" alocation being Rs. 26,53 Crores far next 5 Years;

And wheraas, the first years allocztion hys been rolled out to the State
Eovermment which 14 to by u:ilizeq‘.‘ﬁurrng the fnascial yeasr 2010-2011;

Miowe, therefore, ih sverlse of the powers conferred by the proviss to
eiicle 308, 227 and 235 of tne Constitution oF tnd: :
ensbling it in this behat®: the Gevernor of Haharashtra, in cansultatlon vtk
the High Court of Bombay, hereby maies the following ruls

& and all other powars

& for regulatlr{g the
Retruitmant end Conditions of Service of Court Manager In tha Statg af
Maharshive, namely- '

T Shovt trife and Commericerians Ly

. These Rules may be called
the-Maharashtra Court Manager Recruitment

and Conditions of Service.Rulds,’

(2)  These Rules shall come inte fares on the date of oublication In
the Dfficial Gazette,

(a) “Cours Manzger® msans g B

2 Lefinitions .- In these Rules, datess the context othenyise regliras, .

=en eppointed under Rule 3 and
Includes Senlor Coiret Manager and Seqe: Manager ¢ High Dot

High Coourt Court Marager-]

R e



{b) "Government * means Government of Maharashtra;

(c} "Governor” means the Gaverner of Maharashtra;
(d} "High Court” means the High Courtiol Judicature at Bambay;

{2} “Principal District Judga masns the urmclaal Judlcial Officer pnsted
a5 head of the Jydicial d1str|:t

{f]l Appmnung Auth:}nw meaf:s the H_’_Q_H_tI_?LG_EiE_r:ﬂ__J_ of tha High

{g} "Helection Enmrmt'tee means the Cnmmltten: constituted by tha

Chlef Justice of the High Court to sete::t Court Manager;

{(h} "State” means the State.of Haharaf.ht_ra‘ ' : '

3. Appointment of Court Managers.- (1) For each Judidal District

'+ there shall be ohe Court Manager, In the High Court, at its princlpal sast at . =

Bombay thers shall be Two Court Managers and for each Bench there shal ba
one Court Haﬂager

{2) - The Court Maneger appolnted at the I1lgh Court shall be :
designatad " General Manager { High Court)” ,

(3} . The Court Manager appointed a* the Dlstncts specified i -the
Schedule A, shall be designated "Sénior Court Manager”,

(4)

-{5}_ The High Court may frem Hme to time add 1o, or delate ﬂ"IE

entry in, Schedulz 'a,

£ Recruitment, - {1) The Selection Committes after hatdlng appropriate

ExaminationTest followed by viva-vace, shail drepare In the order of merit, a
list of candldates efigible for appc:untr'mnt and shall recommend the wamrﬁcl’

seiected candidates, ' ’

[2} Subject to the provisions of Rule B, the Agpointing Autherity sHaII .
appeint tha candidates recommended by the Selection Committee.

A Qualification.-

(1} Court Manzger .- (1} A pérson ta be appalnted as * Catirt
Manger,- '

{2} must hold a degrez of MBA or advanced diploma In
general managermant:

Tha Court Hanagep appointed Ir{ the Districts other than th-:ﬁe
specified In Sch&duie YA shall b degugﬂatnd Court Manger®,




{5)] MUt have 5 years experience/taining In systems ang
precess manzgement, iT systems management, HR managemeny or
financial systems management; " = '

(€) - must have passed MSCIT/DOEACE avamination ang
excellent computer apptication sklilg o :

{2)  Preference will ba given to the can didates \who hold degree it

faw, / ; . A .

{I1) Senior Court anager .« Same 25 Court Manager with a1 least 5

| YeArs work experienca in Gave rr{nigr':t' Orga nizaticn or reputed Institution #
lndust;'?. ' = S :

(111} Ganeral Hanagcr'ergh Court).- Ssme as Cﬁun Mandger with af
least B veurs work experience ; in Governmient Qrganization or reputed
Institution findustry, by . |
6. :-'%_r.;!r.'.- A person who i not less than 25 Years of age snd nat

than 40 yearg of ag®, af o the date of publication of Adver
eligitle for apoointment 5< Court Manager: .

more
fsament, shall be
Provided that, the upper. 2ge limit In the case of the 'CEI'IL”Ij.H!E';;
belanging o SCIST and tommunities recognized as backwarg by
Government for the puipose af recrultment shall ba 45 yapre, _
L Disgualification for sppointment,- No person shall bz eligisia,
Appnintment s Caum Mansger, -

the
for

(2) I heisnot 2 citizen of Ingia;

{8)  if ha has been convicted of an'-::ffence Ivalving mizral I:urp[tuﬁle
or he s ar has been permanently debarred or diequalified by the High Court ar

ths:._l._.ilﬁfun Public Service Commission or ény Slate Public Sarsice Commissian

from appearing for examinations or selectiors cand ucted by i or
) i he directly or indirectly infivencag tha 's

elerrinn Committap:
by Eny mesns for his tandidsture: gr

(d) i he | 2 man, has mere than ono iite Weing and If & woman
hes married a man aiready having anotrer wife; ur
{e} If he has mere than teeas childean,
EZ_:.*II-E}T&.F.GFT.'- For the purposes of this clavgs, wh
one -_:hlii;,'a_m:r number of qhiﬁﬁnr’u born out of 3 singie subisequent defivery
Efﬁh‘l be deemed to be ane child, : !

2re'a touple has onty

4. . Condition refating o suitabitity, fitnass and Character.-  Na

peesen
 selactisd i:'r.'r the Selection Cominitice shall be Bppointed,.

' High Court Tyt Maniiger- 1
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(i) unless the Appointing Authority is satlsfled that he j2 of goad
character and Is in all respects sulbable for 3ppointfient. to tha service:
(i) unless ke is cartified Ly e m

gdical authioriy specified by
o ] “lhe High Coutt that he is medically fit o

discl'\_:ﬁfg_q e duties of the
Fast for which he is selected, By B T =
2 Tenure.- {1} All appointments 1o the post of Court Manager shajj

e on :
contrant ‘hasis; y .

1} The Court Hana-:_:er may be appainted J’arlé'pe’qu‘nd up to 5 vanys,

0. ) Buty- (1) The ceust Manager shay 258i5t the Registrar '
Genergl i the High Court and the Principal District lidge, In the ﬂ[st;'lct, in
“ihe sdminlstrative functioning of the Courts to énhance the efficiency of the
{2}  The administrative functions of the Principal .Du'stricl: Ju

dge fnay
b2 entrusted to the Court Manageér and the lateer shay essist the Pringipa

 District ludse in Trertising genera) contral over e Couns and in tha

r‘r:s,:_-ectia:m af the Subordingte Courts,
{37 The

Court Manager may e entrusted with tpe failowing
respansibilitivs 1.

(i1} Eolicies ang Standards.- (1) Basad on apalicable directives af -

SUpErior duurts, establisk the Performance standamis 2pplicable to tha cayrt

[jnc]u-;’lng an -tim:—.‘ines_s, effiziency; guality u_r court Perermance: £
infrastructure; ang human re'sc-.urms; ACCRES by justice; as wel] a2 far systems
for court managament and case managament). '

(2} . Carry out an eveluation of the complianca
-4 " such standards; identify deficiencles and deviations;

b A athisvg 'unmpllunce; malntein such an gvaluation o

of the court with
‘idantify ELeps required ta
7 3 cureent basls throtigh .

i v annval updates,

(rr) P:'anm’rygrl.- (1) [N consuitation With the Stakeholders or -

LUt {insivtling the Bar, ministerial stoff, Exacutive Agencies SUBpOrTiTy

uditial functigns such &% .Aiesecutors/police/progess serving ageneies a4

| COUSL bisare), Prepare and  upglate anmally a % vear court WSO Coaert

Develogiminng pia, (COPY

. | : 2 Moaitgr the irnplume.-‘_‘..".t!cr:' of the COP gng FEport {0 superigr

\ autherities oy Progress,




L

litigants and fo tha Svate {Note stendard ' systemns for
+should he develaped at the High Court feval),

(1) Information snd Stotistics,. (1) ‘Erigure ‘that satisy

les on ayf
aspects of the funztioning of the eourt zrp 'Dn.'mp_llleﬁ_ and

reported a;:c_uralg:y
and promptly |n accardance with S‘rsrer_ns‘-es'tﬂﬁﬂl_smd by The High.Caurt B
{2} Ensure that reports on slatisties are guly

complated angd pravideg
B85 required ;

(W) Court Management, - Ensure that ihe grs-:ll?sses and Procedurps
of the court {Intluging for dting, Ischenuling.lco;ducr nl’adjudica{ic-n, aceess tn
infermation and documents apd grievance regressal) arg fully compli

;'iﬂT L
the palicies ang slandards establishag by the High Court

management and ther Whey: sSaleguard ‘quality, ensyre
timelingss, nnﬁi minimizs costs tr.:u‘ litigants and tortha g

for court
elficiency  ang

fate; ang enhange
access to justice, {Note : standsrd systems for court managdme

devaluﬁedl at tha High Court level),
(V)  Czse Management.-  Engure that ase managerm

ot should be

Ent svstems

Court for £3s8 mznagemsnt and that theyraddress the legitimate neess of

NEES,-costs g

each lr'id[vtduar litigant in terme :ur.=quali'r-,r,-+efﬁ¢|'an:r dod el

cigs Manzgarmga+

(V) Responsivensss Management: Accpss to Justic
User Friendliness.- Ensure that the cour rﬁe::rs Standard; éstab.'ééhe_d by the
High Court an 3CCEss to _1L|5tltl‘-.:, l=gal ar;j anF‘ MEEr friandlingss,

(VILI) Guaiyy He]nag'mt-n‘r. - Ensure that the
adjudication stang ards established by the High Court,

(I} Humsah Resouree Managemest..
Management of ministerial staff in the court comply with tha Human resource .
Managamen:_:.standarﬁs establishad Ly the High Count

ot meets quality of
Ensure that Human Resource .
(X). Core Systems Management.: Ensure that the tora

the' court are established and  Fenction effectively
management: utilities mansgement:

Systame of
{documentation
infrastruciura 81U fagiiltjas
-mar-iaga'z'_mént; financial systoms management faudits: a:mur'lts'; PAYMEnLg)
PR f‘x.y ' "'rS}’E-FﬁFE.ManagemEnr.- [} Ensure thar ¢
y tl’ié"‘iilgigrt ciiampl':.r vith standards {'!sLahe']Ishc:d by 1he Hign
functieral, :

Ae [T SYElemis of

':EI‘UF[ and arp fu,'!:lr

(2) Feed the proposed National Arrears Grid 1o be ca 18l menitor

ihe disposal af cases in 2 the courts, as and when it is sel yp,

High Court Court Marager-1
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(%11} Without prej
(1} The High Court and the F"rinr:!pal District Jud
aporoval of the 'High Court, ma*;}-;:rés_c{_ibé the dutiey s

f the Laurt Manager, by,
general or special arder, from lime b4 tim

3 Yy Yok

e'~ahd_.‘i[¢ew]5&, may provide far the

subordination of, and internal redativity Amongst,-the staff af Ihe district
v i "

Caurt, Vit-a-wviz, Cour Manager, ) =
(2] the High Court and the Frincipat Cistriet 3

Judge may rﬁr{her
Spacify, modify, add o ar delerp from, Ihle dulies of the Cuur[: Manager, fram

tie to time, S .

(LT Remuneration. - {a) The-n?-:-nthl}r emaiuments may ha gz
dnder - _ ;
Cesignation  Fiyeg HRA  Convevance Paon Madical Tatal

: Pay | . Allowanes Allewance  Allawanca

ity = h - g - .'Fts.
General - 57,500 32,000 1,600 3,000 2,500 76,600/
Manager’ gt _ .
Sr-Court 51,506 000 1,400 2,500 2,000 68,4007
Manager ' j ) .. .
Court 40,000 7,00 1,400 - 2.50p 2,000 52,500
Manager '

8} The fized pay May be increased by g

%opa, Providsd, tha
Perlormance of the Coynt Manager is satists

ctary,
il Termination - {1) The -Appainting Autharity may tIEr:'nirnah';‘ the
SeVices of Coaprg Manager at Ay time and withoyt agsigning any rea‘s-:lrn_ with
N lew thersof ang Wpon such
3580 shall immediately coage 1 hatd such offica,

{2} The Couit Manager .ma'l_.r al

Yng month's natice or one menth's psy

50 spek terminatian of SRrvice (with oe
]

munth's notice or oy dcpuaiting one month's Py in liew thereg!,

12, Transfar - (1} The paost of Caurp Manager sk be

lransferaklp throughaut the State gr Maharashtra.
" (2) The a:}pﬂ[ntiﬁg autﬁr}.rjty shall hava tha Prerogative e trangfapr o

Court Manager a any time, '

1.3, Tra.-'n:'r.-g,:'.-_ (1) Every persen 2ppointed a5 Cour rfra.qa;guér,

shall, L;m.!ergn 5'!.1'ch_trair1ing 98 ‘may be proseribed by the Hich Court fram

time to time. !

i
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(2) The training program shall be 3 tiered, Viz. 1) Basic, 2) Advanced 3)
Refresher Course,

14. Residuary Provision.- The Condition of the service of the Court
Manager for which no express provision is made in these rules shall be

determined by the Rules and Orders for the time being applicable to

employees of the Stare.

By order and in the name of the
Governor of Maharashtra,

Sd/-
(V. L. Achliya)
Principal Secretary & R.L.A.



Sr. No.

Schedule
(See rule 3(3))

District Court at Divisional places
Aurangabad
Nagpur
Pune
Nasik
Amravati

Thane (Konkan)

Sd/-
(M L. Achliya)
Principal Secretary & R.L.A.



